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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL?'; |
SOUTHERN ZONE, CHENNAI '
Original Application No.139 of 2024

Tribunal on its own motion SUO MOTU
based on the News Item in The Hindu,
Chennai edition, Newspaper dt:
28.04.2024, under the caption, “Activists
worried over garbage dumped on
Kodaikanal ghat road”.

And

Department of Rural Development
& Panchayat Raj,

Through its Principal Secretary,
Chennai and Ors. |
.....Respondents

REPLY AFFIDAVIT FILED ON BEHALF OF THE THIRD
REPONDENT — TAMIL NADU POLLUTION CONTROL BOARD

I, K.Nalini, Daughter of Thiru.K.Krishnaswamy, Hindu, ageci about

59 years having office at No.76, Mount Salai, Guindy, Chennai 600 032, do
hereby solemnly affirm and sincérely state as follows: |

|. I am the Joint Chief Environmental Engineer, Tamil Nadu Pollution Control

Board, Chennai and I am authorized to file this reply on behalf of the Cl

respondent and as such I am well acquainted with the facts of_‘,thc case

available from the office records.
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It is respectfully submitted that on 14.5.2025, the Hon’ble National Green
Tribunal, Southern Zone has taken a SUO MOTU in its own motion
based on the News Item in The Hindu, Chennai edition, Newspaper
dated:28.04.2024, under the caption, “Activists worried over:' garbage
dumped on Kodaikanal ghat road”.

3. It is respectfully submitted that as per the direction passed on 14.5".26—24 by

the Hon’ble National Green Tribunal, (SZ), Chennai, the report is submitted

herein.
JOINT CHIEF EN C: i!n[]ﬂ 6‘;EN‘TI\L ENGINEER

TAMIL NADU POLLUTION CONTROL BOARD . -
No.76, MOUNT SALAI GUH“\IUY,“
CHENNAI-600 032. ‘



4. Tt is respectfully submitted that based the News item published in “The
Hindu” on 28.04.2024, that Adukkam Panchayat is dumping the garbage on
the hill side of the ghat road which leads to.Environment Pollution and also
home stays near to Poondi, Poomparai are also dumping their waste on the
hill side, a letter was sent to the Assistant Director of Panchayats, Dindigul
District and the Block Development Officer, Kodaikanal on 20.5.2024 to
take necessary action so as to comply with the Solid Waste Management

Rules, 2016 (copy is enclosed as Annexure - 1).

5. It is respectfully submitted that the said dumping site was inspected by the
AEE, TNPCB, Dindigul on 22.05.2024 and the following observations are
made:

1. It was noticed that 0.5 Acres of Land in Survey No.5/2A was earmarked
as Municipal Solid Waste dump site for Adukkam Panchayat.
2. It was noticed that unsegregated waste from Perumal Malai hamlet was
- dumped inside the above said premises.

3. The local body was involved in segregation and cleaning up of wasle in
. the Municipal Solid Waste dump site.

6. It is respectfully submitted that after inspection by the DEE, TNPCB,

Dindigul has sent a letter dated 22.5.2024 to Block Development Officer,

| Kddaikanal to expedite the segregation and scientific disposal of Municipal
éoiid waste dumped in the dump site. (copy is enclosed as Annexure - II).

7. It is respectfully submitted that a Committee has been formed by the District
Collector involving the following officials. The Project Director, District
Rural Development Agency, Assistant Director of Panchayats, Assistant
Director of Town Panchyats, Food Safety Officer, District Forest Officer,
Police officer, the DEE, Tamil Nadu Pollution Control Board, Dindigul
officials on 22.05.2024 (copy is enclosed as Annexure - III).

8. It is respectfully submitted that a Committee was instructed by the District
Collector to conduct a field survey to verify whether plastic and other wastes
are dumped on both sides and slopes of the road from Kodaikanal ghat Road

to-Kodaikanal entrance and also to create awareness in this regard among
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‘roadside vendors.

“AMIL NADU POLLUTION CONTROL BOARD
No.76, MOUNT SALAI, GUINDY,
CHENNAI-00 032.



9. Itis respectfully submitted that on 23.05.2024, the Committee was inspeCted

the ghat roads of Kodaikanal. (Photographs is enclosed as Annexure — IV )

10. It is respectfully submitted that the Municipal solid waste which was dumped
al the above said site at Adukkam Panchayat was segregated and disposed as
per Municipal Solid Waste Management Rules, 2016. The local body has
informed that 2 Ton of compostable waste was disposed as per Mﬁhicipal
Solid Waste Management Rules 2016 and the segregated plastic waéte of 0.4
Ton will be disposed through authorized recycler. The photographs showing

the present status are enclosed herewith.

Under the above circumstances, it is humbly prayed that this Hon’ble |
National Green Tribunal (Southern Zone) may be pleased to pass such further or
other orders as this Hon’ble Tribunal may deem fit and proper in the facts.and

circumstances of this case and thus render justice.

JOINT CHIEF Emvmmmt—n‘ﬁgamﬁﬂ

TAMIL NADU POLLUTION.CONTROL BOARD
No.76, MOUNT SALAIL, GUINDY,
CHENNAI-600 032.

VERIFICATION

[, K.Nalini, Daughter of Thiru.K.Krishnaswamy, Hindu, aged about
59 years having office at No.76, Mount Salai, Guindy, Chennai 600 032, do
hereby verify that the contents of above report are true to the best of my

knowledge through records. i E |

ION CONTR

No.78, MOUNT SALAIL, GUINDY,
CHENNAI-600 032.
BEFORE ME

Solemnly affirmed at Chennai
On this the day 24" of May 2024
and signed his name in my presence.
ADVOCATE
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ANNEXURE - IV

Status of Municipal Solid Waste dumping site on 22.05.2024 at
Adukkam Panchayat near Perumal malai

6
Justries

Google

null, Tamil Nadu, India
= SH 156, Tamil Nadu 624101, India
Lat: 10.26 Long: 77.55

2024/05/22 10:19 AM

% null, Tamil Nadu, India
SH 156, Tamil Nadu 624101, India

Lat: 10.26 Long: 77.55

1 2024/05/2210:19 AM




11

Status of Municipal Solid Waste dumping site on 23.05.2024 at Adukkam
Panchayat near Perumal Malai

;.Q; GPS Map Camera
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Dindigul, Tamil Nadu, India
SH 156, Tamil Nadu 624101, India
Lat 10.266612°

4 Long 77.5655954°

i 23/05/24 03:42 PM GMT +05:30
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Dindigul, Tamil Nadu, India
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